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12 hre:
PAPERS LAID ON THE TABLE

Review AND ANNUAL REPORT OF RE-

HABILITATION INDUSTRIES CORPORATION

L., Cawcorra rFor 1876.-T7 wrm

SSATEMENT FOR DELAY AND URBAN LAND

®rINe AND  REGULATION)  (SIXTH
Ampz.) Rurss, 1978

THE MINISTER OF WORKS AND.

HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): 1 beg to lay on the Table:

(1Y A copy each of the following
papers (Hindi and English versions)
unrder gsub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Rehabilita-
tion Industries Corporation Limit-
ed, Calcutta, for the year 1976-77.

(ii) Annual Report of the Re-
habiijtetion Industries Corpora-
tion Limited, Calcutta, for the
year 1976-77 along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor
General thereon.

(2) A statement (Hindi and
English versions) showing reasons
for delay ip laying the above papers.
[Placed in Library, See No, LT-
2687/78).

(8) A copy of the Urban Land
(Ceiling and Regulation) (Sixth
Amendment) Rules, 1878 (Hindi
and English versions) published in
Notifiaction No. G.SR. 1018 in
Gazette of India dated ithe 12th
August, 1978, under sub-section (3)
of section 46 of the Urban Land
(Ceiling and Regulation) Act, 1976,
together with an explanatory memo-
randum. [Placed in Library. Se€
No, LT-2898/78].

NOTIFICATION UNDER PREVENTION oF
CrueLTy TO ANIMALs AcT, 1960 AND
Dewnr AGRICULTURAL PRODUCE MARKET-
ING  (Erection) Runes, 1978 wrrtH
STATEMENT ¥FOR DELAY

Pepers THi8 < 316

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table a copy each of
the following Notifications (Hindi and
English versions) under sub-section
(4) of section 38 of the Prevention of .
Cruelty to Animalg Act, 1980:—

(1) The Prevention of Cruelty to
Animals (Application of Fines)
Rules, 1978, published in Notification
No. 14-21/76-LD.I in Gazette of
India dated the 27th May, 1978,

(2) The Transport of Animals
Rules, 1978, published in Notification

No. 18-8/70-LD.I in Gazettte of
India dated the 27th May, 1978.
[Placed in Library. See No. LT-

2699/78].

(3) (i) A copy of the Delhi Agri-’
cultura] Produce Marketing (Elec-
tion) Rules, 1978 (Hindi and English
versions) publisheq in Notification
No. F.6( )/77-DAM/2323 in Dethi
Gazette of India dated the 4th May,
1978, under sub-section (8) of
section 63 of the DeThi Agricultural

Produce Marketing (Regulation)
Act, 1976,
(ii) A statement (Hindi and

English versions) showing reasons
for delay in laying the above Noti-
fication. [Placed in Library. See'
No, LT-2700/78].

AumiTey AcCCOUNTS OF SALAR JUNG

MusEuM  BoaRD, HYDFRABAD, FOR

1976-77 UGC (F1rnEss oF TECHNOLOGI-

cAL UNrversiTies roR GraNTs) RuLss,
1978, ETC., ¥TC.

THE MINISTER OF EDUCATION,
SQOCTAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): 1 beg to lay on the Table:

(1) (i) A copy of the Audited
Accounty (Hindi and English ver-
gions) of the Salar Jung Museum
Board. Hyderabad, for the year
1976-77.

(ii) A Statement (Hindi and
English versions) showing reasons
for delay In laying the above
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Apveunts, [Placed in Library. See
Mo, LT-2701/78]. :

(2) A copy of the WUniversity
Grants Commission (Fitness of
Pechnological Universities for
Grants) Rules, 1978 (Hindi and
English versions) published in Noti-
Bcation No. G.S.R. 785 In Gazette of
India dated the 17th June, 1978,
under gub-section (3) of section 25
of the University Grants Commission
Act, 1956, [Placed in Library. S¢e
No, LT-2702/78].

(3) (i) A copy of the Certified
Accounts of the Indian Institute of
Technoloy, Kharagpur, for the year
1976-77 along with the Audit Re-
port thereon, under sub-section (4)
of scction 23 of the Institutes of
Technology Act, 1961

(i) A statement (Hindi and
®nglish versions) showing redsons
(a) for delay in laying the above
decument and (b) for not laying
simultanevusly the Hindi version
thereof. |Placed in Library, See
No. LT-2703/78].

(4) (i) A copy of the Annual Ac-
counts (Hindi and English versions)
of Banaras Hindu University,
Banaras, for the year 1974-75 to-
gether with the Audit Report thereon,

(i) A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment, [Placed in Library. See NoO.
LT-2704/78). .

(5) A copy of the Report (Hindi
and English versions) of the work-
ing Group on Art and Culture for
Sixth Five Year Plan. [Placed in
Library. See No. LT-2705/78].

(8) (i) A copy of the Certified
Accounts, (Hindi and English ver-
sions) of the Jawaharlal Nehru
WUniversity, New Delhi for the year
1876-77. :

(if) A statement THindi and
English versions) showing reasons
for delay in laying the above docu-

ment. [Placed in Library. Se¢ No.
LT-2706/78].

Avprr REPORT ON ACCOUNT or Ruspzk

BoArp, KOTTAYAM FOR 1976-77 AND

CarpaAMoM  (LICENSING AND MARKEYr-
ING) AMpr, RuLes, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): 1 beg to lay on the Table:

(1.) A copy of the Audit Report
(Hindi and English versions) on the
Accounts of the Rubber Board,
Kottayam, for the year  1976-77
along with the statement of Accounts,
{Placed in Library. See No. LT-
2707/78).

(2) A copy of the Cardamom
(Licensing and Marketing) Amend-
ment Rules, 1978 (Hindi and English
versions) published in Notification
No. G.S.R, 1000 in Gazetie of India
dated the 12th August, 1978, under
sub-section (3) of section 33 of the
Cardamom Act, 1965. [Placed in
Library. See No. LT-2708/78].

(Interruptions)

MR. DEPUTY SPEAKER: Mr.
Jyotirmoy Bosu, you cannot get up and
raise like that. It will not go on re-
cord. We will look into it.

SHR]I SAUGATA ROY (Barrack-
pore) : On a point of order.

MR, DEPUTY-SPEAKER: What is
your point of order.

SHRI SAUGATA ROY: This is
with regard to rule 334A. It says:

“A notice shall not be given pub-
licity by any member or other per-
son until it has been admitted by
the Speaker and circulated to Mem-
bers,”

In today’s paper it is said that a no-
trust motion in Lok Sabha is to be
moved on Monday by the Leader of
the Opposition, Mr. C. M. Stephen;
the Congress (1) Parliamentary
Party is understood to have issued a
whip to all its members to be present



